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Bingh and R. K. ‘Gutka Biave since been

(iv) Payment for the strike perivd

All cafegories of staff including those
of daily wages have since been pald
an ex-gratia amount equal to their
wages for the strike period ie. 4th
November fo 1ith November, 1877, The
employees who absented themselves
for half of the day for 1st December,
1977 have also been paid their full
wages for the said halt dsy.

7593. SHRI R. L. KUREEL: Will
‘he Mintiter of HEALTH AND FA-
VILY WELFARE be pleased to state:

(a) whether Government have ac.
cepted the recommendation of the
Commissioner for Scheduled Castes
and Scheduled Tribes made in his re-
port for 1873-74 (i) to reserve 13
per cent for Scheduled Caste and 5 per
cent for Bcheduled TriBe and (H) to
make a relaxation of 5 per cent marks
for these communities in the mini-
mum marks prescribed, for admission
lo post graduate courses in All India
Institute of Medical Sclences, New
Delhi and Post Graduate Institute of
Medical Sciences, Chandigarh; and

(b) if s0, the details thereof and i
not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) snd (b). The
recommendations of the Commissioner
for SCs/8Ts. made In his report for
1973-74 to reserve 15 per cent for
Scheduled Castes and 5 per cent for
Scheduled Trites and fo mmke a re-
laxation of 5 per cent marks for these
communities in the minimum marks
prescribed for admission to post-gradu-
ate courses were brought to the notice
of the ATTMS, New Defhi and FOIMER
Chandigath in October, 1974. In
AITMS 35 per cent of the total of the
vost-graduate séals ave reserved for
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Schedulsd  Castes/Bcheduled  Tribes
candidates and those who have serv-
edmm-lmn:ormonmnzmn
medical graduatés domiciles of back-
ward areas and those who ate work-
ing under the fasily welfare pro-
gramme. A relexation of 5 per cent
marks ih the minimum marks pres
cribéd is also allowed to the candi-
dates belonging to these communities,
The Post-Graduate Institute, Chandi-
garh hae recéntly décided to reserve
20 per cent of the geats for its varfous
post graduate courses for candidates
belonging to SCs/8Ts (15 per cent for
8Cs and 5 peér cent fbr STs) and to
make a relaxation of § per cent marks
for these communities in the minimum
marks prescribed for admission to
courses,

Licence to Bharat Alloy Steel Lia.,

7594. SHRI DHIRENDRA NATH
BASU: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether licancs for the wsfma~
facture of Stainleas Steel A.LS.I 304
was granted to Bharat Alfoy Steel
Ltd., Patna;

(b) if not, how they have started
manufacture of the game;

(¢) whether the Company are s
at Rs. 24350/-per tonne instead of
Rs. 21400/- per tonne as dome by
Hindustan Steel, Durgapur; and

(d) it so, the reasong therefor?

THE MINISTER OF STATE IX THE
MINISTRY OF STEEL AND MINDS
(SHRI KARIA MUNDA): (a) to (d).
The information is being collected and
will be laid on the Table of the House.

Neveirion of e Piréehor

Gleologféal garvey of Midia

7595. SHNI M. V. CHANDRASHE-

KHARA MURTHY: Will the Minister

of STEEL AND MINES be pleased to
state;

(a) whether it s » foct tligt @
incumbent of the office df Directu
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General, Geological Survey of India
has been reverted recently;

(b) if so, whether the normal gnd
official conventions and procedures
have been followed in taking such
action on the Head of a Department;

(c) the reasons that prompted the
Government in taking the action in-
dicated above againit the Director
General; and

(d) whether the Minister.is aware
that the above action has created
widespread discontent amongst the
officials of the Geological department
and is likely to undermine their con.
fidence in the observance of the long
standing conventions?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir.

(b) Yes, Sir.

(c) The then incumbent of the post
of Director General, Geological Survey
of India who was on probation, was
reverted as his performance as D.G.
was not satisfactory.

(d) Certain press reports have ap-
peared on the subject and some re-
presentations have been received from
certain quarters including Shri Vara-
dan. It would not be correct to say
ihat the action has created widespread
discontent in the GS.I.

Compensation for Deceased in Coal
Mines

7596. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) the number of applications of
the deceased in the coal mines pend-
ing at present before Government
urging compensation at present; and

(b) the action to be taken by Gov-
ernment to dispose them of?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) The workers
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employed in coal mines drawing wages
upto Rs. 1,000 per month are entitled
to compensation under the workmen’s
compensation Act, 1923 in case of acci-
dents or occupational diseases arising
out of and in the course of employ-
ment and resulting in disablement or
death. In case of death, the employer
is required to deposit the amount of

. compensation with the Commissioner

for Workmen’s Compensation ap-
pointed by the State Government, for
payment to the dependants of the
deceased workers. The information
regarding the number of applications
for compensation pending with the
Commissioners in the various States
is not readily available.

(b) The Government of Andhra Pra-
desh etc. have been advised to con-
sider appointing additional Commis-
sioners wherever necessary, for ex-
pediting the settlement of claims
under the Act.

IvaRw e & aaw e
fay wfufraw o ofewmar &
L i

7597. ¥lo TN TRY : w7 Hwa
T WYY S { T S FYFAT FG
fw .

(%) aTwTT ¥ AW AY F}47 afe-
WIST AT & a9T I=HAR AMETET FIT
21w, 1978 Y F1 afcsrrar difra
N wf gay og fraar faw & ;

(@) w1 s w7 fawr o
yIMT AqT AW wgA AT Al WIHH
Fdr gegel w7 wrnfas faarr ufy-
fa & qra ¥ AT FH §T 8

(w) afy =i, =1 #=T SwEm
A ¥ gl froir & AW
grarfos aur ead dft seqmedl 9T A
ST TEY ¥ gIvTeAT § ; WX





